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‘i HOME DEPARTMENT
; ' Mantralaya Mumbai 400 032, dated the 6th February 2002

NOTIFICATION

P*‘«‘ON& acTt, 1894.

1 ado, MIS. 0197/10(75)/PRS-2.—In excrcise of the powers conferred by
1. Cla usx:.(Zﬁ)_.Q.f,_Secuo,n .59..0f the Prisons..Act, 1894, (IX of 1894) dnd
of all -other powers enabling it in that behalf, the Government of Maha-
~ rashtra’ h“rcby makss the following rules further to amend the Maharashtra
Pmons (Pacxl:tles to Prisoners) Rules, 1962, namely -
Th se rales may bs called the ‘Maharashtra Pusons (Facilities to

Pnsoncrs) (Amendmvnt) Rulvs 1999.-

2. 1n rule 4 of the Maharashtra Prisons (Fac:lmes to Pnsoners‘)_
“"i‘R\gles, 1962,'in clause (i) — » "
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p) the words  of 0&3“3" atthe dlSC'l etion of the Supcrmtendent’ g

‘f‘l be deletcd SRR N . e
y order and :m thc name of the Govcmor of Mahmashtra
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